E-FIR No. 11039/2020
PS Mayur Vihar
U/s 379/411 IPC

10.09.2020
The present

application

is taken up for

CISCO wEBEX APP.

Present

An

superdari

released

VC

through

Ld. APP for the State.
Ld. Counsel for

on

hearing through

to

application

applicant/owner of vehicle bearing

for release of vehicle

has been moved

by

the

No.

UP-14DH-9979.

bearing registration

No.

UP-14DH-9979

objection

if the vehicle is

applicant.

Reply is filed by the 1O. As per reply, IO has
its rightful owner. Heard.
Application perused.

no

Having considered all the relevant inputs, report of the 1O and in view of

judgments in Sunderbhai Ambalal Desai v. State of Gujarat (AIR 2003 SC 638) and
Manjeet Singh v. State, I am satisfied that this will be an eminently fit case where vehicle
bearing registration no.UP-14DH-9979. can be released to rightful owner, subject to
execution of

security

bond.

Accordingly,

let vehicle be released to the

rightful

owner

after

preparing detailed panchnama; taking photographs of the vehicle; valuation report and a
security bond.
The photographs of the vehicle should be attested by the 1O and

countersigned by the complainant, accused, if any, as well as by the person to whom the
custody is handed over.
The panchnama/photographs/valuation report etc. be filed along with the

chargesheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai v. State of Gujarat & Manjeet Singh v. State.
The

application stand disposed

of

accordingly. Copy

of this order be

given

dasti to the applicant and IO as well.
Digitally signed

BALWINDER
BALWINDER by
sÍNGH

(Balwinder SinghH
MM (East)/KKD/Delhi
10.09.2020

Location: Delhi

Date: 2020.09.10
12:30:59 +0530

FIR No. 279/2020
PS Gandhi Nagar

U/s 379 IPC

10.09.2020
The present

application

is taken up for

CISCO WEBEX APP.
Present:

hearing through

VC

through

Ld. APP for the State.
Ld. Counsel for

applicant/owner of vehicle bearing No. DL-3SEN-0263.
application for release of vehicle bearing registration No. DL-3SEN-0263.

An
on

superdari

has been moved

by the applicant.

Reply is filed by the IO. As per reply, IO has no objection if the vehicle is
released to its

rightful owner. Heard. Application perused.

Having considered all the relevant inputs, report of the 1o and in view of
judgments in Sunderbhai Ambalal Desai v. State of Gujarat (AIR 2003 SC 638) and

Manjeet Singh

State, I am satisfied that this will be an eminently fit case where vehicle
bearing registration no. DL-3SEN-0263. can be released to rightful owner, subject to

execution of

v.

security

bond.

Accordingly,

let vehicle be released to the

rightful owner after
preparing detailed panchnama; taking photographs of the vehicle; valuation report and a

security bond.
The

photographs

of the vehicle should be attested

by the 1O and
countersigned by the complainant, accused, if any, as well as by the person to whom the
custody is handed over.
The

panchnama/photographs/valuation

report etc. be filed along with the
chargesheet. O is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai v. State of Gujarat & Manjeet Singh v. State.
The

application

stand

disposed

of

accordingly. Copy

of this order be

given

Digitally signed by
BALWINDER SINGH

dasti to the applicant and IO as well.

SINGH

(Balwinder Singh)

MM (East)/KKD/Delhi

10.09.2020

Location:
Delhi
Date:
2020.09.10
12:30:23 +0530

FIR No. 249/2020
PS Gandhi Nagar

10.09.2020
The present application is taken up for hearing through VC through CISCO

WEBEX APP.
Present:

Ld. APP for the State.
Ld. Counsel for accused through VC.

Heard on application.
Reply of IO also perused.
Copy be supplied to the ld Counsel for accused.
It is stated by ld counsel that he was not aware that chargesheet has been filed in

the court.
However, he has stated that sine cognizance has not been taken his applicationis
maintainable and may be allowed.
Heard. Clarification is also sought from the ahlmad of court whether charghseet has
been received in the court to which he has

stated that

though chargsheet war received from
duty
07.09.2020, however, inadvertently could not be placed before this court due
receipt of a large number of charge sheets as it got tagged with one another case file. Ahlmad is

the court of
to

orally

mm

warned to remain careful in nature.
Be it

charge sheet though already filed
purpose of taking of cognizance.

so

consideration for the

the

However, since
agency

on

it is clear that

02.09.2020 before the court of

application

filed

that since

investigation

by

ld counsel

investigation incomplete
observations application in

make the

With these

for

present

for accused u/s sec.

complete

period expiry of which makes the accused entitled
infrastructure being not maintainable noW. Further the
not

pending

charge sheet was already filed by the
investigation
ld duty mm as
investigation is over, the

seeking default bail

agency has failed to

in the court is still

nor does it

hand stand

the

167(2) crpc on the ground
investigation withing the prescribed

for default
mere non

bail, the

taking

of

same

has become

cognizance also does

take back to the case
to that stage.

disposed off. Copy

or

order be given dasti.
Digitally signed by

(5alwinder Singh) BALWINDER BALwINDER
SINGH
Location: Delhi

SINGH

MM (East)/KKD/Delhi

10.09.2020

Date: 2020.09.10
14:52:49 +0530

E-FIR No. 010792/2020
PS Gandhi Nagar
U/s 379 IPC
10.09.2020
The present application is taken up for hearing through VC through
CISCO WEBEX APP.

Present

Ld. APP for the State
Ld. Counsel for applicant/owner of vehicle bearing No. DL-6SAY-8721.

An application for release of vehicle bearing registration No. DL-6SAY-8721
on superdari has been moved by the applicant.
Reply is fled by the 10. As per reply, 10 has no objection if the vehicle is

released to its rightful owner. Heard. Application perused.
Having considered all the relevant inputs, report of the 1O and in view of

judgments

in Sunderbhai Ambalal Desai

Manjeet Singh

v.

State,

bearing registration

no.

v.

State of

Gujarat (AIR

2003 SC

638)

and

I am satisfied that this will be an eminently fit case where vehicle
DL-6SAY-8721. can be released to

rightful

owner,

subject

to

execution of security bond. Accordingly, let vehicle be released to the rightful owner after

preparing

detailed

panchnama; taking photographs

of the vehicle; valuation report and

a

security bond.
The

photographs

of the vehicle should

if
countersigned by the complainant, accused, any,

custody

is handed

as

be attested

well

as

by

by

IO and

the person to whom the

over.

etc. be filed
The panchnama/photographs/valuation report

chargesheet. 1O is

also

along

with the

in
directed to follow the necessary safeguards insisted

Sunderbhai Ambalal Desai v. State of

The

the

application

dasti to the applicant and 1O

Gujarat & Manjeet Singh v.

stand disposed of accordingly.

Copy

State.

of this order be

given
Digitally signed

as well.

BALWINDER

by BALWINDER
SINGH

SINGH

Location: Delhi

(Balwinder Singh)
MM (East)/KKD/Delhi
10.09.2020

Date: 2020.09.10
12:33:46 +0530

FIR No. 444/2020
PS Mayur Vihar

U/s 279/338 IPC
10.09.2020
The present application is taken up for hearing through Vc through

CISCO WEBEX APP.

Present:

Ld.

APP for the State.

Ld. Counsel for applicant/owner of vehicle bearing No. DL-3S-8432
An application for release of vehicle bearing registration No. DL-3S-8432.

on superdari has been moved by the applicant.
Reply is filed by the 10. As per reply, 1O has no objection if the vehicle is

released to its rightful owner. Heard. Application perused.
Having considered all the relevant inputs, report of the 10 and in view of
judgments in Sunderbhai Ambalal Desai v. State of Gujarat (AIR 2003 SC 638) and

Manjeet Singh v. State, I am satisfied that this will be an eminently fit case where vehicle
bearing registration no.DL-3S-8432. can be released to rightful owner, subject to
execution of security bond. Accordingly, let vehicle be released to the rightful owner after
preparing detailed panchnama; taking photographs of the vehicle; valuation report and a
security bond.
The photographs of the vehicle should be attested by the

10 and

countersigned by the complainant, accused, if any, as well as by the person to whom the
Custody is handed over.
The panchnama/photographs/valuation report etc. be filed along with the
chargesheet. 10 is also directed to follow the necessary safeguards insisted in

Sunderbhai Ambalal Desai v. State of Gujarat& Manjeet Singh v. State.
The

application

stand

disposed

of

accordingly. Copy

of this order be

dasti to the applicant and IO as wel.

given

Digitally signed by

BALWINDER
BALWINDER SINGH

SINGH

(Balwinder Singh)

MM (East)/KKD/Delhi

10.09.2020

Location: Delhi

Date: 2020.09.10
12:30:29 +0530

